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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

/CRZ/    /2016-17/520                                                                     Date: 30-11-2016 

 

To: 

Department of Youth Empowerment & Sports 

Karwar. 

 

Sir, 

    Sub: Application for construction of Adventure Sports Hostel building                         

                                                        for  Adventurous Sports at Sy no.6a1a (1-5-0) of Chittakula village. 

    Referance: Your application dated: 25-06-2016. 

 

  With reference to above subject, you have submitted application for construction of 

Adventure Sports Hostel building at Sy.no. 6a1a (1-5-0) of Chittakula village of Karwar Taluka. 

  On verification of the records submitted by you, it is found to be incomplete and do not 

contain any Original records. You are required to submit original and attested documents for the same. 

1. RTC 

2. Survey map of the site. 

3. Plan of the building. 

4. Project Report. 

 

         Though the records submitted are incomplete, on site visit it is found that the proposed area 

falls in CRZ-III of No Development Zone and is 10 mts away from HTL of the river. During 

inspection, it is seen that construction of the building is going on and in the last phase of completion. 

    It is a clear case of violation of CRZ Notification-2011 as construction of building started 

without prior approval from CRZ.  And as per Notification, there is no provision to build new 

construction in 0-100 meter of CRZ-III (No Development Zone). 

    So it is a case of violation of CRZ Notification-2011 for construction of new Hostel building 

for Adventurous Sports in Sy.no. 6a1a (1-5-0) of Chittakula village , in Karwar Taluka. It is required 

to get clear direction under Section-5 of Environment (Protection) Act-1986 regarding this issue, 

appropriate action will be taken. So you are requested to submit the above listed documents to this 

office for further action. 

 

         Yours faithfully 

                                                                                                                   -sd/- 

        Regional Director (Environment) 

                 Karwar. 

 

Copy to: 

Deputy Commissioner, Uttara Kannada District Karwar for kind information. 
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       Regional Director (Env.) (Dept of Forest Ecology and Enviroment) Kajubhag,   

Karwar- 581301,      E-mail :rdekwr2010@gmail.com         Phone/Fax: 08383-223997                                             

No: RDE/ CRZ/ Notice/ 2017-18/315                   Date: 12-05-2017 

“Show Cause Notice” 

To:  

Sri. Roshan Pinto 

Proprietor 

M/s Leisure Routes, 

Mangaluru 

 

Sir, 

  Sub: Your application regarding NOC for Development of Garden,  

                                Water Sports, First Aid Room, Wash Rooms at Kodibhag village  

                                 of Karwar Taluka. 

  Ref: District Coastal Zone Management Committee meeting dated: 07-03-2017 

  

  With reference to the above subject, you have applied for No Objection Certificate 

from CRZ authorities for “Development of Garden, Water Sports, First Aid Room, Wash Rooms” 

at Kodibhag village of Karwar Taluka. 

  This matter has been discussed in the DCZMC meeting held on dated 17-03-2017 

and as per the direction of the chairman of the committee to submit the proposal to KSCZMA for 

further action, the proposal has been submitted to KSCZMA for further action. 

  But it is seen that before getting prior permission, entrance gate built with concrete 

structure and few development activities are started in the CRZ area. It is a clear violation of CRZ 

Notification-2011 to undertake development activities in CRZ area without getting prior 

permission. So you are instructed to present before the undersigned and give proper explanation 

within a week time regarding taking up construction of concrete entrance wall and other 

development activities without getting prior permission and thereby violating the CRZ 

Notification-2011 . 

         Yours faithfully 

 -sd/- 

        Regional director (Environment) 

                Karwar. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Notice/2017-18/386                                                                                           Date: 06-06-2017 

 

To , 
     The Project Manager   
     Zilla Nirmiti Kendra 
     Karwar. 
 

Respected Sir, 

                                         Sub: Construction of Rock Garden at Karwar beach. 
                                 

************* 

                With respect to the above subject, it is seen that the construction work of Rock Garden is 

in progress  on the coast of Karwar. Since the area where construction is going on falls in Coastal 

Regulation Zone-II as per the Costal Regulation Zone-2011 Notification. And it is well known fact 

that it is mandatory to obtain prior approval from Coastal Regulation Zone authority before 

taking up any development activities in these areas. Many a times during the meeting of 

Rabindranath Beach Development committee , the District Commissioner, Karwar has suggested 

to take prior permission from CRZ. 

                But till date you have not approached this office for clarification nor you have submitted 

proper documents or details in this regard as per the prescribed formats.  

               It is a clear violation of CRZ Notification-2011 to carry out developmental activities 

without prior permission from this office. Also it attracts Section (15)(1) & (17)(1)(2) of 

Environment Protection Act 1986 and you will be held responsible for violation. Therefore you 

are hereby instructed to approach this office take necessary action to submit all relevant 

documents in prescribed format to get the permission.   

                                                                                                                                          Your's Faithfully 

                                                                                                                                                    -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
 
Copy to: 
District Commissioner, Uttara kannda District, Karwar for kind information. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Violation/2017-18/1208                                                                              Date:19-12-2017 

 

To , 
     Shri. Rajesh S. Kamath 
     Mahalaxmi, Electronics, 
     Kodibaga, Karwar. 
 

Respected Sir, 

                                 Sub: Taking up Develpment activities at Rabindranath Tagore  

                                          beach Karwar, without the prior approval from Coastal Regulation Zone. 

                                Ref:  Dr. Rabindranath Tagore Beaches Development and Conservation  

                                          Committee, Karwar letter no.:DRTB/SS/CR-09/2017-18, dated :- 

                                          07-09-2017. 

************* 

                With respect to the above subject, the development activities are being carried out on 

the Karwar beach side area without the prior approval from Coastal Regulation Zone authorities. 

But as per the reference letter cited   Dr.  Rabindranath Tagore Beaches Development and 

Conservation Committee, Karwar, has signed a legal agreement to open a food stall in the area. 

As per the contract agreement condition no. (26)  required permissions  must be obtained from 

the concerned departments before taking  up any development activity. 

             But as per the terms of the agreement, it is compulsory to obtain the prior approval of this 

office. But you are carrying out the development activities in the area without the prior approval 

of the Coastal Regulation Zone. It is a clear violation according to the Coastal Regulation Zone 

notification-2011. 

             So you are instructed to stop the ongoing development activities and restore the place as 

earlier, otherwise legal action will be initiated. 

                                                                                                                                          Your's Faithfully 

                                                                                                                                                   -sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
Copy to: 

1. Special Director (Technical cell) and Member Secretary, Forest Environment and Ecology 
Dept, Benagaluru for kind information. 

2. Deputy Commissioner, Uttara Kannada District Karwar for kind information and 
necessary action. 

3. Additional Deputy Commissioner and member secretary, Dr. Rabindranath Tagore Beach 
Development and Conservation executive committee (R) , DC Office Karwar requesting  to 
cancel the tender agreement for violating conditions as per agreement. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Hotel Violation/2017-18/841                                                                                          Date: 26-09-2017 

   

 
To , 
The Commissioner 
CMC, Karwar. 
 

Respected Sir, 

Sub: Construction of unauthorised building in CRZ area 

 Next to Drive-Inn Hotel , at Karwar Beach. 

     
                                 

************* 

                With respect to the above subject, the Drive inn Hotel existing at karwar beach is  

leased out by you to run the hotel activities. And now it has been found that infront of  the Hotel, 

a building construction is going on in CRZ area without getting permission from CRZ which is a 

clear violation of the Coastal Rgulation Zone Notification-2011.  In this regard, you are instructed 

to take necessary action against the violator and report to this office about the same. 

                                                                                                                                           Your's Faithfully 

                                                                                                                                                     -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

RDE/CRZ/Hotel Violation/2017-18/929                                                                       Date: 31-10-2017 

 

 
                                                                                “ Reminder “ 
To , 
Commissioner 
CMC, Karwar. 
 

Respected Sir, 

Sub: Construction of unauthorised building in CRZ area 

 Next to Drive-Inn Hotel , at Karwar Beach. 

Referance: This Office letter No: RDE/CRZ/Hotel Violation/2017-18 

 Date: 26-09-2017. 

     

************* 

                With reference to the above subject, the Drive inn Hotel which is at karwar beach is  

already given for lease by  you and now it has been found that next to the Hotel, there is a 

building construction going on in CRZ area without getting permission from CRZ which is a clear 

violation of the Coastal Rgulation Zone Notification-2011.  In this regard, you were instructed to 

take necessary action against the violator and report to this office about the action taken. But till 

date we have not received any reply from your office. As the matter is very urgent, you are 

informed to take proper action and to submit the report as early as possible. 

                                                                                                                                           Your's Faithfully 

                                                                                                                                                      -Sd/- 

                                                                                                                                    Regional Director (Env.) 
                                                                                                                                                   Karwar. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

No: RDE/ CRZ/ R.Violation/2018-19/03                 Date: 03-04-2018 

To: 

Secretary to Government 

(Environment and Ecology) 

Dept. of  Forest, Environment and  Ecology 

Bengaluru 

Sir,  

Sub: Conservation of the endangered Karwar Beach - reg 
 

Ref: 1) Direction of meeting on  Draft CZMP Date: 15-02-2018,  

  2) Your Office Letter Number: FEE06 CRZ Date: 07/09/2017     

  3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386 

      Dated 06-06-2017  

 4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,  

 5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018. 

 6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-   

      18/841  dated 26-09-2017 

 7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-   

      18/208 dated 31-10-2017. 

 8) This office notice letter number RDE/CRZ/Violation /2017-18  

        dated 19-12-2017.  

                           9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.  

                          10) Department of Youth Services, Karwar Application  

         Date: 25-01-2016.  

                          11) This Office Letter No RDE/CRZ/ದಾಪ/2016-17/520 Dt:30-11-2016. 

                           12) Letter from the Department of Youth Services, Karwar  

           dated 28-12-2017. 

                     13) This office letter no: RDE/CRZ /2017-18/286 Date:05-1-2018.  

* * * * 
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With respect to the above subject as per reference (1) cited above,  as per the 

direction of the Draft Karnataka State Coastal Zone Management Planning meeting held 

on 15-02-2018,  as per the letter (2) ,legal notice issued to protect the endangered Karwar 

beach from illegal construction of buildings on the sea shores , a detailed report is 

submitted as follows.  

 Firstly It is found that construction of Rock Garden work is going on  in Karwar 

beach without prior permission from CRZ , since the area comes under CRZ Zone, a 

notice was issued as per reference (3) to the Project Manager, Zilla Nirmiti Kendra 

Karwar to consult this office with all relevant documents and take prior permission as per 

prescribed proforma. 

          Accordingly, they applied with reference Letter (4) on 14-07-2017 to this office 

seeking CRZ permission. However, no proper documents have been submitted regarding 

the project. With several reminders over phone they have been asked to submit proper 

documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla Nirmiti 

Kendra has submitted the Estimated Cost of the Project, Project Design and Appendix IV 

for the project. The permission to take up this work is granted by  Dr. Rabindranath 

Tagore Beach Development and Conservation Committee Karwar. 

The area falls in the Coastal Regulation Zone-1 and partly in Zone-II (map 

attached) since the area is located on the sea side from road, there is no provision to build 

any new construction in the said area. Only the structures built prior to 1990 can be 

considered only to rebuild or repair. However, there are no records found prior to 1990 

regarding the said project work.  

           Complaints have been received to this office regarding construction of a building 

attached to Drive in Hotel at Karwar beach, accordingly  Notice was issued to 

Commissioner, CMC Karwar  as per reference (6) on 26-09-2017 to take proper action  

for taking up development activities  in CRZ area of Karwar beach without taking prior 

permission from CRZ and submit report to this office. But no action has been taken. 

Further reminder letters were issued as per reference (7) on 31-07-2017 , however  no 

action has been initiated by the concerned. 

          The afore mentioned area of earlier built Drive-in Hotel is in the Coastal 

Regulation Zone-I  and partly in Zone-II , while the existing building is also in Zone-II, 

and is on the sea side of from the road, where there is no provision for any new building 

construction in this area. Hence it is a clear violation as per CRZ Notification-2011.  

          On Karwar beach area, Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibhag, 

Karwar was carrying out some development work without prior approval form Coastal 

Regulatory Zone. On enquiry about construction of building in this area, Mr. Rajesh S. 

Kamat  informed that  the area was given on lease  by Tagore Beach Development and 

Conservation Committee Karwar  for construction of branded food court and as per the  
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Permission given by the committee construction for branded food court is being taken. 

So as per reference(8) dated 19-12-2017 instructed to stop the development activities and 

to restore the site to normalcy and informed Uttara Kannada District Beach Development 

Committee to cancel the agreement.  

           Subsequently, as per reference (9) he submitted a project report and requested for 

permission to build a temporary building and toilet by renovating left and right side of 

Planetarium building along with food court in Rabindranath Tagore beach.  However, 

no records of the buildings existed prior to 1990s have been submitted to this office. 

          The area falls into the CRZ-I and partly in CRZ -II, falls towards sea side from the 

authorised road. There is no provision for any new construction in this area. So it is a 

clear violation of the Coastal Regulation Zone 2011 Notification Regulations. 

          Further a temporary fish market was previously built on the beach and no 

permission was taken for this construction. 

           Similarly, Assistant Director, Youth Empowerment and Sports Department 

Karwar has submitted an application as per reference (10) dated 25-06-2016  to build 

Hostel building for adventure sports  in Sy.No.6 a 1a of Chittakula village of Karwar 

Taluka. On verification, submitted records have been found to be incomplete and as per 

reference (11) letter were written on 30-11-2016 to submit all related documents.      

           Subsequent inspection by this office as per the subject, this area was found to be 

coming under the No development Zone of CRZ-III. So there is no provision to build any 

new construction in this area and at the time of verification it is found the construction 

was going on and in the last phase of completion. Constructing a building without prior 

permission from CRZ is a clear violation of CRZ Notification-2011.  

          This way constructing building in Coastal Regulation Zone area with no prior 

permission of  Coastal Regulation  Zone is a clear violation of Coastal Regulation Zone-

2011 notification. 

          With reference to this, as per reference (12) dated 28-12-2017, relating to this 

application ,they have submitted application in Annexure-IV, RTC, Building Plan, 

Estimate records to this office. Letter is written as per reference (13) dated 05-01-2018 to 

remit application processing fees and to submit the project report .  

           Presently this building is in use by Jungle Lodges and Resorts Ltd, Devbhag since 

it is leased out by Rabindranath Tagore Beach Development and Conservation 

Committee for  

           Further a building  built on the backside of the earlier built Mayuravarma Platform 

& temporary fish market  too falls under Coastal Regulation Zone -II, towards sea from 

the authorised Road and no Prior permission is obtained. 
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            All of the above buildings are being constructed in the Coastal Regulation Zone 

without any prior approval of the Coastal Regulation Zone , hence it is a clear violation 

of CRZ Notification- 2011, the report is respectfully submitted for appropriate action.  

 

Encl: 1) Copy of Reference Letters  3,6,7,8 & 11  

2) CRZ Map  

         3) Beach Development and Conservation committee meeting proceeding. 

 

 Yours faithfully 

   -Sd/- 

        Regional Director (Environment) 

                 Karwar. 
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Office of the Regional Director (Env.) (Forest Ecology and Enviroment)  Parisara Bhavana, 

Habbuwada Karwar-581306, E-mail rdekwr2010@gmail.com Phone: 08383-223997 

No: RDE/ CRZ/ R.Violation/2017-18 /66                     Date: 26-04-2018 

To: 

Principal Secretary 

(Environment and Ecology) 

Dept of Forest, Environment, and Ecology 

Bengaluru 

Sir,  

Sub: Conservation of the endangered Karwar Beach -reg 

 

Ref: : 1) Direction of meeting on  Draft CZMP Date: 15-02-2018,  

  2) Your Office Letter Number: FEE06 CRZ Date: 07/09/2017     

  3) This Office Notice Letter No.RDE/CRZ/Notice/2017-18/386 

      Dated 06-06-2017  

 4) Zilla Nirmiti Kendra Karwar Application dated 14-07-2017,  

 5) Zilla Nirmiti Kendra, Karwar Application dated 07-02-2018. 

 6) This Office Letter Number: RDE/CRZ/Hotel- Violation/2017-   

      18/841  dated 26-09-2017 

 7) This Office Letter Number: RDE/CRZ/Hotel- Violation /2017-   

      18/208 dated 31-10-2017. 

 8) This office notice letter number RDE/CRZ/Violation /2017-18  

        dated 19-12-2017.  

                           9) Shri, Rajesh S, Kamath, Karwar's Application Date: 29-01-2018.  

                          10) Department of Youth Services, Karwar Application  

         Date: 25-01-2016.  

                          11) This Office Letter No RDE/CRZ/ದಾಪ/2016-17/520 Dt:30-11-2016. 

                           12) Letter from the Department of Youth Services, Karwar  

           dated 28-12-2017. 

      13) This office letter no: RDE/CRZ /2017-18/286 Date:05-1-2018. 
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With reference to (1) of the above subject, as per direction of  Karnataka State 

Coastal Zone Management Authority meeting held on 15-02-2018 with respect to the 

reference letter (2) , the legal notice issued to protect the endangered Karwar beach due 

to illegal construction of buildings on the shores of Karwar , to submit a site inspection 

report,  accordingly a detailed report has been submitted as follows.  

 

1) Rock Garden: 

 It is found that Rock Garden construction work is going at Karwar beach and on 

enquiry it was learnt that work is taken up by Zilla Nirmiti Kendra as per the approval 

given by Rabindranath beach development and conservation committee meeting held on 

20-02-2017.The work is being undertaken without obtaining prior permission from CRZ 

as the area comes under CRZ Zone, a notice was issued as per reference (3) to the Project 

Manager, Zilla Nirmiti Kendra Karwar. Also stated to consult this office with all relevant 

documents as per prescribed profarma and take prior permission. 

 

The area falls in Coastal Regulation Zone-1 and partly: Zone-II and is located the 

towards sea from authorised road, it is in violation of  para 8.1.CRZ-I and 8.11 CRZ II 

(ii). There is no provision for any new construction in the said area. There is scope 

torebuild and repair if  the buildings were constructed prior to 1990. However, there are 

no records submitted with respect to the 1990s before records.  

Accordingly, they applied  with reference Letter (4) received on 14-07-2017 in 

this office seeking CRZ permission. However, no proper documents have been submitted 

regarding the project. With several reminders over phone  they have been asked to submit 

proper documents, Subsequently as per Reference Letter (5) dated: 07.02.2018, the Zilla 

Nirmiti Kendra has submitted the Estimated Cost of the Project, Project Design and 

Appendix IV for the project. The work is now completed and the Rock Garden is 

inaugurated.  

2) Drive-In Hotel and Nelasiri- building for Marketing of  Uttara kannada products. 

Complaints have been received to this office regarding construction of a building 

adjacent to Drive-inn Hotel, on inspection it was found that Rabindra Nath Tagore Beach 

development and conservation committee as per the meeting held on 20-02-2021 

permitted to build a G+2 building beside the existing Drive-Inn hotel to to carry out 

marketing of Uttara Kannada products. A  Notice was issued to Commissioner, CMC 

Karwar to take proper action  for undertaking development activities  in CRZ area of 

Karwar beach without taking prior permission from CRZ as per referance (6) letter. and 

to submit an action taken report. But no reports received to this office. Reminder letters  
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were issued as per reference (7) on 31-07-2017, however no action has been initiated. 

The afore  mentioned earlier built Drive-in Hotel  mentioned is in the Coastal Regulation 

Zone-I  and partly in Zone-II , while the existing building is also in Zone-II, on the  sea 

side from authorised road. It is a clear cut violation as per Para 8.I CRZ-I and 8.II CRZ II 

(ii) of CRZ Notification. There is no provision for any new construction in the area. It is 

considered to be violation as per CRZ Notification- 2011 and The current 2-storey 

building is in use.  

3) Branded Food Court: 

Mr. Rajesh S. Kamath, Mahalaxmi Electronics, Kodibaga, Karwar was carrying out 

development work in Karwar beach area, without prior approval of the Coastal 

Regulatory Zone. The notice issued as per reference (8) dated 19-12-2017 stop the 

development activities in the area and to restore the site to normalcy. And Instructed 

Uttara Kannada District Beach Development Committee to cancel the agreement. But no 

action is taken.  

The area falls in CRZ-I and partly in CRZ -II, falls at sea side from the authorised road. 

As per CRZ Notification Para 8.ICRZ-I and 8.II CRZ II (ii) it is a violation. There is no 

provision for any new construction in the area. This is a clear violation of the Coastal 

Regulation Zone 2011 Notification Regulations.  

Subsequently, he submitted a project report and requested for permission to build a 

temporary building and toilet by renovating left and right side of Planetarium building 

along with food court in Rabindranath Tagore beach.  However, no records of the 

buildings existed prior to 1990s were submitted to this office. 

4) Construction of Building by the Department of Youth Services and Sports,  

Similarly, Assistant Director, Youth Empowerment and Sports Department Karwar have 

submitted an application as per reference (10) to build a Hostel building for Adventure 

sports  in Sy.No.6 a 1a of Chittakula village of Karwar Taluka. On verification, records 

submitted found to be incomplete and as per refrance (11) letter was written on 30-11-

2016 to submit all related documents.  

Subsequently when inspection done by this office, it is found that the construction was 

going on and in the last phase of completion, since the area is in No development Zone 

of CRZ-III and as per para 8.I CRZ-I and 8.II CRZ-II (ii) it is a violation of the 

notification. There is no provision to build any new construction in this area. 

Constructing a building without prior permission from CRZ is a clear violation of CRZ 

Notification-2011.  

As per reference (12) dated 28-12-2017, related to the application, they have submitted 

Annexure-IV, RTC, Building Plan, Estimate records to this office. Letter is written as per 

reference (13) dated 05-01-2018 to remit application processing fees and submit project  
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report . Presently this building is Leased to Jungle Lodges and Resorts Ltd, Devbhag  by 

Rabindranath Tagore Beach Development and Conservation Committee .  

5) Building constructed behind MayuraVarma Vedike: 

A Building which was built on the back side of the earlier built Mayuravarma Platform. 

The area also falls into the Coastal Regulation Zone -II, towards sea from the authorised 

Road and no Prior permission is obtained. 

6) Temporary Fish Market:  

The construction of temporary fish market in the CRZ-Il area of the seashore with no 

prior permission from CRZ. in violation of CRZ, Notification Para 8.I CRZ-1 and 8.II 

CRZ II (ii).  

All of the above buildings are constructed in the Coastal Regulation Zone without any 

prior approval of the Coastal Regulation Zone, hence it is a clear violation of CRZ 

Notification- 2011. The detailed report is respectfully submitted for appropriate action.  

 

 

Encl: 1) Copy of Reference Letters  3,6,7,8 & 11  

       2) CRZ Map  

       3) Beach Development and Conservation committee 

 

   Yours faithfully 

      -sd/- 

        Regional Director (Environment) 

                   Karwar. 
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Government of Karnataka 

 

No: FEE 51 CRZ 2019      Govt of Karnataka Sachivalya 

         Multi storied Building 

         Bengaluru  

         Date: 06-05-2019    

From: 

Secretary to Government 

(Environment and Ecology) 

Dept. of Forest, Environment and Ecology 

Bengaluru 

 

To, 

      The Additional Deputy Commissioner &  

      Member Secretary, Uttara Kannada Tourist Places  

      Development & Conservation Committee  

      Uttara Kannada, Karwar. 

Sir,  

                            Sub: Request for issuce of  CRZ Clearance for for taking up different  

                                     activities at Dr. Ravindranath Tagore Beach, Karwar by Additional  

                                     Deputy Commissioner  & Member Secretary, Uttara Kannada Tourist  

                                     Places Development  and Conservation Committee Uttara Kannada,  

                                     Karwar.  

                Ref: 1. Legal Notice by Sri Balakrishna  S. Pai, advocate dated:9-01-2018 

             2. Proceeding of 22
nd

 KSCZMA meeting dated: 27-04-2018 

             3. Letter No: UKTPDCC/CRZ/CR-1/2017-18, dated 29-6-2018 

               by Additional Deputy Commissioner  & Member Secretary,  

                 Uttara Kannada Tourist Places Development  and Conservation  

               Committee Uttara Kannada 

           4. Proceedings of 26
th

 KSCZMA meeting dated 07-03-2019. 

********* 

       With referance to the above subject, Sri Balakrshan S Pai, Advocate has issued legal  

notice vide referance (1) to take suitable action regarding illegal constructions being taken up  like  

Restaurent construction, Extension of Hotel building, Fish market, Private Busstand, Multi storied 

building and Rock Garden along the Karwar beach.  

                 As per referance letter (2) in compliance to 22
nd

 KSCZMA meeting proceedings dated  

27-04-2018, as per Notice No: FEE 6 CRZ 2018 dated 12-06-2018, notice has been issued to the 

Additional Deputy Commissioner  & Member Secretary, Uttara Kannada Tourist Places Development  

and Conservation Committee Uttara Kannada, Assistant Director, Youth service Department Karwar, 

Commissioner, CMC Karwar under section 5 of Environment (Protection) Act 1986. 

..2 
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--2-- 

 

  In reply to the notice, you have given clarification  in letter Ref (3)  dated 29-6-2018 that 

no new buildings are constructed but only old buildings are renovated. 

           The report submitted by you have been placed before KSCZMA 26
th

 meeting dated  

7-3-2019 and deliberated the matter in details, it has been suggested to Regional Director (Env) Karwar 

to inspect the spot once again and give detailed report. And as per your report you have been directed to 

submit documents regarding existence of these buildings prior to 1991 as you have certified that these 

authorised buildings existed prior to 1991. 

  As you have submitted reply to the Authority for notice issued u/s 5 of Environment 

(Protection) Act 1986, in compliance to the procedings of KSCZMA, you are asked to submit relevant 

records stating the existence of all these authorised buildings prior to 1991as per your justification.  

                                  Sd- 

                        Member Secretary 

                                                                                 Karnataka State Coastal Zone Management Authrity 

                              Forest, Ecology and Environment Department. 
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do-ordd erdd du u-aol:sdbrrltl: erd 8e"ld0 3 drd: d0dd eenal edd

do$O 6aaodz 06.02.2023 dodr tt:oo drl i8olne doendd dme.rd ddd

duoEod uoad ddo 3ed doob,Cdrdaa dgOradd ssde dqro! drad9rlCl:

dddu aaattrdErabddt, daardd odd dra1 aaabrdSrd$ 1dedd0Q3 d.tQ d1ddl

ag)dadd, ed6dd &4 ndd{d)rfd! a eQaa0rldd4 aodSdtd &netd dal agdoalaaabdt

deil| aaaoaddd AddlJdQ eilaod- r dQorl.!,$d.

39.1 AeEcd: 15.11.2022 dod; ddd -18de dooic; -eo$ o;FdtTo e,QEodd boad
ndo3) ddd9d drQeddeo.

6uaod: 15.11.2022 dodt ddd eade duadf dooil ,Sdrdaa agQuadd &obd dqrod)

ddd0rl dlBedda,Sedtd e{ agOaadd drod {,q8den&dr. ddO drad9rl dlQeddea

,iedendldl

3s.2 dqod€ se doofu Juo dra Jedldod EoeO alobcbd dod

uaddrl$:-

39.2.1 Request for issue of cRZ clearance for Maintenance of existing Anode Bed of
Cathodic Protection Station at Thokur Village by l\,I/s.Kudremukh Iron Ore
Corporation ltd (FEE/305/CW20221

1 Name of the
Project

Maintenance of existing Anode Bed of Cathodic Protection
Station

2. Name of the
Applicant

Chief General Manager (Production)
Kudremukh Iron Ore Corporation Ltd (KIOCL)

3 Thokur village, Mangaluru Taluk, Dakshina Kannada district

GI5 Reading:

Co-ordinates Longitude Latitude
P1 74.84318 12.9598

P2 74.84318

P3 74.8435L 72.95982

P4 74.8435 72.95983

P5 74.84378 72.95977

P6 74.84378 72.95976

P7 74.8435L

P8 74.84351. 12.9598

Location of the

Project

Village/Town,
Taluk, Dt.

12.95979

12.95979

Y
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13.

39.3.i a)oilEdbrrltb, uu{d ddnd 8o3, {,aa,t {drl9 o0dtQ oarto dod$aa d.b8 tOl

eru{d ddnd aodaad ddd uodaod uouoEd o-o: d0eo{uod qortoed dde.r

SeddQ 8Jd t3r.odddrldQ d6rtoo8drd o{ (od8e e,$ercfd)dzote).

uu{d ddnd 8eJoil uodaadd ddD{ Sedd0 Euod9 Jo$odrea deroil e$dotJd

sue.ro&,$ erdoElduah Eqdrld Jdnraa-ortl.lQ, ddo"dor.ts.od.roEea' doetjefd n{dra

do,,d ,3dr-ora, .bertl dDd)Etl da..,d, andh ald ,ieaea, adldlda dtl,,d o-orto uod

rodr# illougddrrl$ ael oQ.!a; dr ar{ dn! Edld8odldod dneO 8re. z'roer{{

od.d5., dEeedr Oerle.lr doet3ed,ieBdluod.

sddod cnz erodnddoildl uue.ro4r,$ dr dgdod z3tod66rl{Q d6rio-{rerorb,ldtd

arf 6uaod, 27.o4.zo'ta doc$ ddd a-gOodd dCrdq d0Se0denhQ.

r. uudd E{d SqoI aodaadd doad9 .3oilodrea deroir Do{dQ dodqdEdr'

drn J.bE.9 deo{, oadaad dddl cnz dBroedldl.9 ddoilde cRz-t oarla cRz tt

{, ded rl I Q <rod rodrd. .0 dra ra u-o dlrroo E5rto o6dl d dl. d d 0 aodl nao oilQ

dsrto-9rut a-0. dieo{uod uorloed ddqr Sedrld o0dfQ dtdj dodf;ro

d"b8o)rod eidrdlS JederohdlQd.

z. aodd-od Edo ,9eddo doedd d*d-ed. d 
"dQ 

duod9 ,3oilodrea deroil - t

aartoqnrld:Eqodg,CobodradeloilrrdOerdQdodEt'l,,dJdl-oEa

dDdlqodd. k,.
t t1.?.t

Any other details

Since the issue is before the Hon'ble NGT (ttide OA No.76 of 2022 (SZ)), as per

the request nmde by the petitioner through lur legal reprexntatitte, an opportunity was

gioen to luar their submission in tlis regard. After detailed discussion and deliberation

tlrc Autlnity deffered the subject and ilirected the legal reprexntatitte and the

proponent to subnit all the required informntion nnd relet'ant doctmrents ruitlin truo

days tinrc to tnke furtlrcr nction it tlre nmtter.

sg.s nuriodd dEd€e
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3. ge. uoded ofr,5. trad)d, dlo-oe.rf,o oeiu-or,Cd, draeAzDn6 u-odood dddl aadarad

ddu Seddo duod9 ,CoJrodree duo$-r oartn ep-orld: Euodf Jo$odrea delol rr

dO argodod so-od dr9rl Jdraeea dDdl,gdldcb. ddO {,deddQ *.
do)eoQ,uaS qartaecr6 edd dodgiro d&3olod rtl,Srl ddo$ohd.

+. do-ao$E JdeEdddl obd daloedda dldj 3rern eeroal dddl aadaad uoe.mSd

doodrero rrgdld d.do. sorer dO Euodf ,CoIodra de.rotl - rrr d er0drD ,CAd

{,deddO oadd $edrl doaro0,Sdod dd8 Je.ro$ deld J,}r,$dlgctl.

s. dlotmdddre de6do0 looqlarldg Eqad9 Jobodrea de.ro$ - rr dO Er.ldde dldl

oauo"OE &eil dradldeloildl 3"1e,$dl gdt.

dr dlee.l*od qlDdde Jdneearlgrl Eoad€ Jo$odrea dero$ doaordldl8

dd66dbg. ,$eddpd erQd/add zorr dod ddO dardtjdrlde oerof,dolodoir

dOrldR, a?Ooaddr dOdd ldodf;dy aool rsao d ddd s dod oeroddoadqod ddld0
dqOoaO a-arl,,o ddd, uaoilrrdbrrlCr dJeoQ,uo$ qortoed dde,r ,Bedrlg el{dfQ ile
dodEiaa d"13, aodaad, do-oo0E .Cderdddl obd da$eEdm &q 3rea-a euaai,

o-odaod, E&ddd drld dql, uodaod edOrl doedatr,iedul BedneJ,$4.

6g06add ,iaEoildod dOdd @odEidy rao$ tseo d d(d s dod oe.roddoaduod

d?qdO 8ero0uo0 o-arl,o ddd, uoo$Ed8rrl$ dieo{,uog qorioed dder Sedrlg e0dtQ

dl4 dodEira d'b8, aaduod, doao$E Jderddd; otud daloeddce Aq $ea-o eeroal,

uoduod, E.lrddd drld daj, uadaad edOrl daee3d Jedoh4.
* doetSdrl cruQduofl daUd0 dq0a0 oarto dddu uootuEdlerltb, urrld ddnd

{,aadoedrdr ooa drdr o0dlQ,dodgim d"},3 uada-od qddl 6aaoE: zs.os.zora dod)

o90radd" dda do,td, ddO ddao$o dc Ee"drlt'e diedOduohd oari,o dadooh

dn dl de,C dra eeadQ dro6dl dbododr ddterad; A JeE dl sa d.

ddO cruerofluo {,EdeadQ 6uooE:07.03.201s dodl adlfld EuaraE oaa, Errodg

dr.roil Jdrdro og6uadd dqrdq oddoah ddr,$, dr.ttrdO duo6Eo0 raduaoo dddr
dt236d ddboildl a-gOaddr idqah d0beo,$dJ. buaod; 2e.06.2018 docb delgd0
8e46ro0 aoderod ddo do,tod ddao$od erodrlg dleei ednndl"dsr d0}eerd dd3

Y
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Jddaad ddboililc Jedrdod agdebd JderdEdr tdOddl uodaod ddOri 3€der

,ieard:dtroolldr o-orto da{dO 8e40a0rltb odd ddboilO ddO datdrltb tsstd

dodedQ{ erQdrd Ee,,drltb aoaloah ddrQE,$doo8drdld0od tsst d dodrdoobe dr

Etldrl$ el{drdQ{dl aoaudE* drqodoiroh ooaleiolQ e"dfldrdod, dd}dO 8e20oa0,

aadaod ed8rl buooE: 0e.0e.2020 docb dot3d ,Cederofldl, dr al{ ofrodde dd6

,lleE daaherd aada 6uooE: 2s.2.2o22 dodl dddoeeJ aldo$enhd. esdd edddrto

oirodde ddb,$oedrdaahe.r.

ag1oaddt dd1 Adabd af dddaafi zilatrfiaff" wgld ddnd delab aadaadd

Edu SeddQ dad9 ioltodra duab o1dnallaltd4 wcloe?,3 edQEodaah idnra
oadsm) E6rlood d dddod wenddandoddEdd @odgidl o-ool tsas ad; 1986 d

nf;il sdod (Direaion) iderdddd4 ,Cedat SedntidenoTtdt.

r. ad rmdrd, draedef Qd - ed dd"dQ ed1d1d Egd idtata aada

ugodd aaad ilOrl ,Jaridtdtddy dddrbeildod , a.d\@
b&xd #e Eefrd er$E eq W d.b&, aM dort d0dd

1dodf;d1 aool rsao @di t986 d dEtr s dod (Direction) idetdddQ

,J e d u: 3 e dn r I d ua als d.t.

z. aadaad oaugSd alsa&o ngild d.do. a ote dO edd.tQ,CAQ /,deddp
i&aildtd )ea qenalalt dd9 tenb EgddQ dddtrfa€ddod,,Jderdddt

alad da)edda dtQ lteaa qesaaJ, oadaad, E&ddd ddd nd, aadaad

eddrrdOdd 1dodf;d1 aoo[ rsao @d; 1986 d ndtr sdod (Direction)

ccd:lr@ aed@ Ee;sFc0leDd)4..

s. aadaadd Edet Sedd d;aindddtr de1Eab &oz,md fi&rdaad dqd e

oac4dE dsedb &adEcl ab* dddnflailtudod' oalttEdt' dtlddal' aadaad

dd1rl d}dd tdodddl aaol tsas ad| 1986 d ndtr s dod (Direaion)

,J de rdddd4,Jed ut 3e dn ridua dtds.

r. uuQd Ed*d dq oada-add ddel SeddQ doad€ "labodra daoh

oAeozffid:Q wuoq?,$, erd6{d lcturduad daP 'Jdnranddl
do&araafi dddrTo€dtdo.d d?il"d0 Se40a0rltLl aodo-od edOrl d0dd

ldod{$ o-ool rsas ad; 1986 d ndtr s dod (Direction) ide€ddddl

iedel Sednridcmdsdt.
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6 National Institute of Oceanography(Nlo), Panjim, Goa

7 National Institute of Ocean Technology (NIOT), Cherurai.

The CAMP 2019 of Kamataka has been prepared by NCSCM, Chennai and has
been approved of NCZMA. The Authority further opined that since
Kamataka State Remote Sensing Applications Centre (KSRSAC) Bengaluru has
technical capability, the work of preparing CRZ map in 1:4000 scale for each project
may be entrusted to KSRSAC. Hence the Authority decided to recomrnend the said
institute to MoEF & CC for kind consideration to have KSRSAC as one of the identified
agency for preparation of CZMP maps.

do d dri zlo o 6 rl dal d) 6a ab da tu d.

d&r-

padedogcft

ed{dd, duorad qo?$6ddo 3ed de.roil ,SdEdra

Q0aad
dr{ duordd sdd il)$d aooilrdbrrltb, erdea,

8eold0,$
o
3 dr4 dOdd eenal.

( efl

ddd. Edlrrl$,
duoreE qoad Edo 8ed de.roir Jdrdra a-gOuad

odean, SeCdO{3 drQ dOdd eeroal.

dodr: odde 204,$sd dpdzozt
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Translated  

Extract of the Meeting Proceedings of Karnataka State Coastal Zone 

Management Authority (KSCZMA) held on 06.02.2023 
 

Agenda No. 39.3.1; Developmental Works taken up by the Secretary, Uttara 

Kannada Tourist Places Development & Conservation 

Committee at Dr. Rabindranath Tagore Beach, Karwar  (FEE 

6 CRZ 2018)  

Sri. Balakrishna S. Pai Advocate, Karwar has given a legal notice on 09.01.2018 
complaining that many permanent structures are being constructed on the Karwar 
beach in violation of CRZ notification.  

       The subject was placed in the Karnataka State Coastal Zone Management Authority 
held on 15.02.2018. As per the provisions of CRZ notification prior clearance has to be 
taken for any activity in CRZ area. Hence the Authority decided to give directions to the 
Regional Director to submit report whether CRZ clearance has been obtained or not? 

     In compliance to the KSCZMA directions, the Regional Director, Karwar has 
reported as follows: 

1. Construction of Rock Garden Work has been taken up in CRZ –I area by 
Zilla Nirmithi Kendra, for which approval was given by Dr. Rabindranath 
Tagore Beach Development Conservation Committee, Karwar without 
obtaining prior CRZ clearance.  

2. Construction of building near the Drive-in Hotel at Karwar beach which is 
in CRZ-I and partially in CRZ-II area without obtaining prior CRZ 
clearance.  

3. Branded Food Court Building has been constructed at Karwar beach in 
CRZ I & Partially in CRZ-II area by Sri. Rajesh S. Kamath, for which the 
land has been given on lease by Dr. Rabindranath Tagore Beach 
Development Conservation Committee, Karwar without obtaining prior 
CRZ clearance.  

4. Construction of Hostel building at Sy. No. 6 A1A of Chittakula Village 
which is in NDZ of CRZ area has been taken up by Assistant Director, 
Youth Empowerment and Sports Department, Karwar without obtaining 
prior CRZ clearance.  

5. Construction of building and temporary Fish Market Yard behind 
Mayurvarma Vedike in CRZ –II area without obtaining prior CRZ 
clearance. 
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   The report of Regional Director, Karwar, was placed in KSCZMA meeting held on 

27.04.2018. Since all the above activities had been taken up without obtaining CRZ 

clearance, the Authority considered this as CRZ violation and decided as below: 

      To issue Notices Of Proposed Directions (NPD) under section 5 of Environment 
(Protection) Act 1986 to the Additional Deputy Commissioner & Member Secretary, Dr. 
Rabindranath Tagore Beach Development Conservation Committee, Karwar for taking 
up the works at SL. No. 1,2,3 above in violation of CRZ notification 2011. 

1. To issue notices of proposed directions (NPD) under section 5 of Environment 
(Protection) Act 1986 to the Assistant Director, Youth Empowerment and Sports 
Department, Karwar for taking up the works at SL. No. 4 above in violation of 
CRZ notification 2011. 

2. To issue notices of proposed directions (NPD) under section 5 of Environment 
(Protection) Act 1986 to the Commissioner, City Municipal Council, Karwar for 
taking up the work at SL. No. 5 above in violation of CRZ notification 2011.  
 

   As per the decision of the Authority NPD was issued to the Additional Deputy 
Commissioner & Member Secretary, Dr. Rabindranath Tagore Beach Development 
Conservation Committee, Karwar, the Assistant Director, Youth Empowerment and 
Sports Department, Karwar and the Commissioner, City municipal Council, M.G. Road, 
Karwar.  For the said notice, Additional Deputy Commissioner, Karwar had submitted 
reply on 29.06.2018 stating that, only renovation of old existing buildings were taken up 
and no new construction was carried out. 
 
    The matter was placed in the KSCZMA meeting held on 07.03.2019. After going 

through the reply given by the Additional Deputy Commissioner, the Authority 

directed the Regional Director, Karwar to revisit the site and submit a detailed report on 

the points stated in the reply given by the Additional Deputy Commissioner Karwar 

and also directed the Additional Deputy Commissioner to produce all the necessary 

documents to prove that the buildings which have been taken up for renovation were 

existing building prior to 1991, since there were many discrepancies in the report 

regarding the purpose of the old structures and the activities being carried out now, for 

which clarification was sought vide letter dated 09.09.2020.  Since no reply has been 

received, a remainder letter was also addressed on 25.02.2022. However, no clarification 

has been received so far. 

       The Authority after detailed discussion and deliberation decided to issue direction   

under section 5 of the Environment (Protection) Act, 1986 for violation of CRZ 

notification as follows:  
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1. To issue direction under section 5 of the Environment (Protection) Act, 

1986 to Dr. Rabindranath Tagore Beach Development Conservation 

Committee, Karwar to demolish the Rock Garden, building adjacent to the 

Drive-in Hotel & Branded Food Court Building at Karwar Beach .  
 
 

2. To issue direction under section 5 of the Environment (Protection) Act, 

1986 to the Assistant Director, Youth Empowerment and Sports 

Department, Karwar to demolish the Hostel building constructed in NDZ   

at Sy. No. 6 A1A of Chittakula Village .  
3. To issue direction under section 5 of the Environment (Protection) Act, 

1986 to Commissioner, City municipal Council, M.G. Road, Karwar to 

demolish the building constructed behind Mayurvarma Vedike & 

temporary Fish Market Yard. 
 

4. To issue direction under section 5 of the Environment (Protection) Act, 

1986 to Additional Deputy Commissioner, Karwar to demolish all the 

unauthorized construction works were taken up in Karwar beach, 
Uttara Kannada District in violation of CRZ notification. 

 

                               Sd/- 

R. Gokul) 
Member Secretary, KSCZMA,  

Commissioner (Technical Cell),  
Forest, Ecology & Environment Department. 
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{.{t{ q{i

KARNATAKA STATE COASTAL ZONE MANAGEMENT.AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

1.

No. FEE 6 CRZ 2018 Date: 1.6.02.2023

Direction under Section 5 of the Environment (Protection) Act.1986

Whereas, the Ministry of Environment and Forests, Government of India have issued

CRZ Notification No. S.O. 19(E) dated 6ft January 2011. with a view to ensure

livelihood security to the fishermen and other local communities, living in the coastal

areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1.986 read with clause (d) of sub-rule (3) of rule 5 of the

Environment (Protection) Rules, 1986.

Whereas, all projects attracting this notification require prior CRZ Clearance from the

concerned regulatory authority i.e., Karnataka State Coastal Zone Management
Authority.

Whereas, certain activities are prohibited within the Coastal Regulation Zone as Per
para 8III CRZ III A (ii) of the CRZ Notification 2011'.

Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at

Karwar in violation of CRZ Notification2}l1..

Whereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on this issue.

Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of building behind Mayurvarama Vedhike
towards sea ward side of existing road in CRZ-II area, thereby violated the provisions
ol CRZ Notificatio n 201L.

7. Whereas, the Karr-rataka State Coastal Zone Management Authority has examined this
matter during tl-re meeting helcl on 27.01.2018 and has consiclered this activity as

violation of CRZ Notification. Hence, decirlecl to give Notice of Proposed Directions
(NPD) unrle: .=,:- :- : - :l-.' tr:'. lrrr;-.ll-.:l-: l: :.'r-:- :: '---: 1ci- 1.--': --:- l--- = :

2.

a
J.

4.

5.

6.

Rttnt\t.- . ..--:-
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a-z_-

8.

9.

Whereas, as per the decision of the Authority, the NPD under section 5 of the

Environment (Protection) Act, 1986 was issued to you on12.06.2018 with a direction to

submit reply within 15 days. But you have not submitted any reply so for

In the meanwhile an O.A. no.225/2021, has been fi1ec1 before NGT (SZ) by Sri

Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to why

the KSCZMA Authority was not taking any further action in this regard.

10. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm the

proposed directions issued under section 5 of Environment (Protection) Act, 1986 in

Lxercise of the powers delegated to the Authority vide order no. S.O. 4650(E) d31gd 3'|Stlt

September 2022of MoEF & CC, Government of India.

Direction

Wherefore,yort, Commissioner, City municipal Council, M.G. Roa4 Karwar, Uttara

Kannada District is hereby directed under section 5 of the Environment (Protection)

Act, 1986 to demolish the constructed building behind Mayurvarama Vedhike for

violation of the provisions of CRZ Notification 2011 as per para 8 II CRZ II (0'

Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this direction, failing which the Authority will be

constrained to initiate necessary action in accordance with the Iaw.

M
fi. ctifut)

Member Secretlry, KSCZMA,
Commissioner (Technical Celi),

Forest, Ecology & Environment Department.

To,

Commissioner,
City municipal Council,
M.G. Road, Karwar, Karnataka 581301.

Copy to:-1,. 
The Deputy Commissioner, Uttara Kannada District & Chairman,DCZMC, Karwar

for information and necessary action.
2. Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore

Beach Development and Conservation Committee (Rgd),Karwar for information

and necessary action.
3. The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable

action in this mater & rePort .
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I{ARNATAI{A STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub-Section (1) & (3) of E(P) Act 1986)

No. FEE 6 CR2201,8 Date: 1.6.02.2023

Direction under Section 5 of the Environment (Protection) Act,1986

1. Whereas, the Ministry of Environment and Forests, Government of India have issued
CRZ Notification No. S.O. 19(E) dated 6ft January 201L with a view to ensure

livelihood security to the fishermen and other local communities, living in the coastal

areas and to conserve and protect coastal stretches, its unique environment and its
marine area, under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986.

2. Whereas, all projects attracting this notification require prior CRZ Clearance from the
concerned reguiatory authority i.e., Karnataka State Coastal Zone Management
Authority.

3. Whereas, certain activities are prohibited within the Coastal Regulation Zone as per
para 8III CRZ III A (ii) of the CRZ Notification 2011,.

4. Whereas, Sri. Batakrishna S. Pai Advocate Karwar has given Legal Notice on
09.01.2018 and has stated that, some works are being carried out in CRZ areas at
Karwar in violation of CRZ Notification2}ll.

V\Ihereas, the Karnataka State Coastal Zone Management Authority has considered this
matter during the meeting held on15.02.2018 and the Authority has given instructions
to the Regional Director, Karwar to conduct spot inspection and submit a detailed
report on this issue.

Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018 reported
that you have taken up the Construction of Hostel Building for the trainees at Sy. No.
6A1A of Chittakula Village, Karwar in NDZ of CRZ III area, thereby violated the
provisions of CRZ Notification 2011..

Whereas, the Karnataka State Coastal Zone Management Authority has examined this
matter during the meeting held on 27.04.2018 and has considered this activity as

violation of CRZ Notification. Hence, decided to give Notice of Proposed Directions
(NPD) under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of
the Environment (Protection) Rule 1986.

..2..

5.

6.

7.

Room No. 710, 7th Floor, 4th Gate, M.S.
E-mail : msksczma@gmail.com

Building, Bengaluru - 560001. Phone :080-22353961
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8. Whereas, as per the decision of the Authority, the NPD under section 5 of the
Environment (Protection) Act,\986 was issued to you on12.06.2018 with a direction to
submit reply within 15 days. But you have not submitted any reply so for.

9. In the meanwhile an O.A. no.225/2021, has been fiied before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to why
the KSCZMA Authority was not taking any further action in this regard.

10. Whereas, the Authority in its meeting held on 06.02.2023 has decided to conJirm the
proposed directions issued under section 5 of Environment (Protection) Act, 1986 in
exercise of the powers delegated to the Authority vide order no. S.O. 4650(E) datsd JQtlt

September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, yoa, Assistant Director, Youth Empowerment and Sports

Department, Karwar, Uttara Kannada District is hereby directed under section 5 of the

Environment (Protection) Act, 1986 to demolish the Hostel Building constructed in Sy.

No. 641A of Chittakula Village, Karwar in CRZ -III NDZ area for violation of the

provisions of CRZ Notification20ll. as per para 8 III CRZ III A (ii).

Compliance report on the above direction shall be filed before the Authority within
30 days from the date of receipt of this directiory failing which the Authority will be

constrained to initiate necessary action in accordance with the law.

W
(R. q+ur)

Member Secrdt6ry, KSCZMA,
Commissioner (Technical Cell),

Forest, Ecology & Environment Department.

To,
Assistant Director,
Youth Empowerment and Sports Department,
Karwar.

Copy to:
1,. The Deputy Commissioner, Uttara Kannada District & Chairman,DCZMC, Karwar

for information and necessary action.
2. Additional Deputy Commissioner and Member Secretary, Dr. Rabindranath Tagore

Beach Development and Conservation Committee (Rgd),Karwar for information
and necessary action.

3. The Regional Director (Env) ,Parisara Bhavan, Habbuvad, Karwar for suitable
action in this mater & report .

I
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I{ARNATAI(A STATE COASTAL ZONE MANAGEMENT AUTHORITY
(Constituted by MoEF & C.C Government of India, under Sub'section (1) & (3) of E(P) Act 1986)

L.

No. FEE 6 CRZ 201.8 Date: 1.6.02.2023

Direction under Section 5 of the Environment rotection) Act, 1986

Whereas, the Ministry of Environment and Forests, Government of India have

issued CRZ Notification No. S.O. 19(E) dated 6th January 2011' with a view to
ensure livelihood security to the fishermen and other local communities, living
in the coastal areas and to conserve and protect coastal stretches, its unique

environment and. its marine area, under sub-section (1) and clause (v) of sub-

section (2) of section 3 of the Environment (Protection) Act, 1986 read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986.

Whereas, all projects attracting this notification require prior CRZ Clearance

from the concerned regulatory authority i.e., Karnataka State Coastal Zone

Management AuthoritY.

Whereas, certain activities are prohibited within the Coastal Regulation Zone

(CRZ) as per para BI CRZ I(i) and B II CRZ II (i) of CRZ Notification 2011'

Whereas, Sri. Balakrishna S. Pai Advocate Karwar has given Legal Notice on

O1.O1,.2O1,B and has stated that, some works are being carried out in CRZ areas at

Karwar in violation of CRZ Notification 201"1'

Whereas, the Karnataka State Coastal Zone Management Authority has

considered this matter during the meeting held on15.02.2018 and the Authority

has given instructions to the Regional Director, Karwar to cond.uct spot

inspection and submit a detailed report on this issue.

Whereas, the Regional Director (Env) Karwar, in his letter dated 26.04.2018

reported that you have taken up the following works in CRZ areas at Karwar

in violation of the provisions of CRZ Notification 2011.

1,. Construction of Rock garden in CRZ I and CRZ II areas.

Z. Construction of building adjacent to Drive in Hotel in CRZ I and CRZ II

areas.
3. Construction of Branded Food Court in CRZ I and CRZ II areas 

..2..

-J.

4.

5.

6.

Room No. 710, 7th Floor, 4th Gate, M.S. Building, Bengaluru - 560001. Phone :080-22353961
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7. Whereas, the Karnataka State Coastal Zone Management Authority has

examined this matter during the meeting held on 27.04.2018 and considered

these activities as violation as per para BI CRZ I(i) and 8 II CRZ II (i) of CRZ

Notification. Hence, decided to give Notice of Proposed Directions (NPD)

under section 5 of the Environment (Protection) Act, 1986, read with Rule 4 of

the Environment (Protection) Rule 1986.

8. Whereas, as per the decision of the Authorrty, the NPD under section 5 of the

Environment (Protection) Act, 1986 was issued to you on 12.06.2018 with a

direction to submit reply within 15 days.

9. Whereas, for the said notice, you had submitted reply on29.06.2018, for which it
was instructed vide even letter dated 09.09.2020 to produce all the necessary

documents to prove that the buildings which have been taken up for renovation

were existing building prior to 1991,. However, no clarification has been

received so far.

10.In the meanwhile an O.A. no.225/202L has been filed before NGT (SZ) by Sri
Vidyadhara Durgekar in the matter of unauthorized construction carried out in
Karwar beach. The Hon'ble NGT in its order dated 19.12.2022, pointed out as to

why the KSCZMA Authority was not taking any further action in this regard.

11. Whereas, the Authority in its meeting held on 06.02.2023 has decided to confirm

the proposed directions issued under section 5 of Environment (Protection) Act,

1986 in exercise of the powers delegated to the Authority vide order no. S.O.

4650(E) dated 30th September 2022 of MoEF & CC, Government of India.

Direction

Wherefore, yolr, Additional Deputy Commissioner and Member Secretar!,

Dr. Rabindranath Tagore Beach Development and Conservation Committee

(Rgd), Karwar, Uttara Kannada District is hereby directed under section 5 of the

Environment (Protection) Act, 1986 to demolish, 1) Rock garden Constructed in
CRZ I & partially in CRZ ll,2l Building Constructed adjacent to Drive in Hotel
in CRZ I & partially in CRZ II, 3) Branded Food Court constructed in CRZ I &
partially in CRZ II for violation of the provisions of CRZ Notification 2011 as per

para 8 I CRZ I (i) & para 8 II CRZ II (i).
..3..

I
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Compliance report on the above direction shall be filed before the Authority
within 30 days from the date of receipt of this direction, failing which the Authority
will be constrained to initiate necessary action in accordance with the law.

fi

@v
(n. Q{kul)

Member SecreYary, KSCZMA,
Commissioner (Technical Cell),

Forest, Ecology & Environment Department.

To,
Additional Deputy Commissioner and
Member Secretary,
Dr. Rabindranath Tagore
Beach Development and
Conservation Committee (Rgd),
Karwar.

Copy to:-
1,. The Deputy Commissioner, Uttara Kannada District & Chairman, DCZMC,

Karwar for information and necessary action.
2. The Regional Director (Env), Karwar for information.

/
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